
( SEE RULE -.4 ) 

CtRL kDMINISTRATIJE TRIBUNAL 
CULIAHTI BENCH 

GUUAHITI 

-. 	 ROER SHEET 

Originai Rpplicatjo,1 No 

Misc. Petition No. 
Contempt Petjtj0 

R 
(64 7 7 M"I  

ejeu Application No. , 

pp ii ca nt (s) 	. ç 	
4 

-Vs- 
Re s b n d e nt 

 
4 	 - 

Adocate for the Applicant (s) 

Advocate for the Respondent(S) 
	HY kJL 

-. --- ------ 
Note5 of th.e Registry 	D a t d

Order of th Iribunoj I 	U 	 4 	 *iU# 	
•jU 

- 	r 	 3.10.02 

Heard learned counsel for 

/ç 

cQW 

WWY- I 

the garties. 

Issue notice on the res-. 
I pond ents to show cause as to why 

the oontt proceedings shall 
not be initiated against the 	U 

alleged contemners. List on 

14.11.02 for orders. 
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C.P.No.46 of 2002. 

Vice-Cha iiman 



(3) 

/ 	 C.P. 47/2002 

J2 	 tv 	4J- 

13; i4 

b' \ 

tr/ 

7 .1 .03 present : The Hon 'ble Mr Justice V.S. 
Aggarwal, Chairman. 

The HOn 'ble Mr K.K.Sharma, 
Member (A). 

4p 

Learned counsel for the respondents 

states that direction of. this Tribunal 

has since been complied with. Learned 

coune1 for the applicant states that 

he would get necessary instruction in 

this regard and prays for tinie. 

List on 22.1.03 for order. 
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learned $r.C,G.5.C. for the respondent, 

and also perused the compliance report 

-... 

	

	 dated 29.12.2002. In that view of the 

matter the Contempt Proceeding stands 

dropped. 
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